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CENTRAL ADMINISTRATIVE TRTTTV’L:GJ ‘~HATLI BENCH, GUWAHATI

- | ORTGINAL APPLICATIONGL. |9 oF °99s, .
W .’..TV\*K&DM .............. B ¢ 'PLICANT(S)
—VS- | '
Union of India & 0°3,.... " RESPONDENT (S)

For the Applicant{s} e Iir BJ.K,eSharna .
Mr.S.C,Biswas ‘ \

Mr.K.Bhattacharyya.,
For the Resppndent(s) Mf:A.K.Qhoddhury, Addl.C.G.S.C.
RS | R . - SO
i - i4m9=95 " . Mr.B.K.Sharma for the applicant:

Mr,A,K.ChoudhuryAddl.C.G.S.C. for
respondents on notice.,

P Leavézgoin" in sincle applica=-
| tion granted. In view of pending O.A.

No.168 of 1995 application admitted.
Respondents to file written statement
on or before 13-11-95. Pending further
1order une operation of the order con-
ualﬁggg letters dated 26-7=95 and
31»7-95 is hereby stayed. Liberty to
respondents to file show cause and -
seek modlflcatloﬁégs advpsed., Retun-
nable on 13-11-95,

fzaﬁ_gdijsytfcz: Lot Preed Adjournéd to 13-11-95,
(&9413 va44;¢bgit¢ﬁ; | | ‘A;/Z:

» KRG &R 2L, ~
: - : ‘Vice=Chairman

— . &
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O,Z‘\.NCVD. /27/95 .

14,1195 Mr B.K.Sharma for the appli-
cantew
~ Mr A.K.Choudhury,Addl.R.G.S.C
for the respondents . o
> At the reguest of learned Addl.
C.GeSeC time granted for written
st'atemant;: ‘

. : . Ad joﬁrne:i. for orders to
8.141996. o
Member © Vice-~Chairman
T pg
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0.AN0A BD /1995

8~1-96
1ir.B.KsSharma for the applicant..
Mre&.K05¢8d1.C.G:S.C. for the respondentss..
“gjourned for orizrs to 19-2=96 ...
Liberty to file counter,
Member ' Vice=Chairman
im
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0.ANo. /89/95 .
ah ) - .
N\ 25.4.96 ' Mr AK. Choudhury, learned Addl.
t . ] .
C.G.S.C. is present,
Mr S. Sarma is present for Mr B.K.
Sharma, learned counsel for the applicant.
9 tas Limanks B~ " Written stafement ~has been filed.
E D . O.A. ready for hearing.
AU oot b .

2‘) \D?%W/WU/A"/Q\J% List for hearing on 7.6.96.
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7.6.96 Mr. K.Bhattacharjee for the ‘applicants.
Mr. A.K.Choudhury, Addl. C.G.S.C. for the

respondents.

Hearing adjourned to 25.6.96.

Membe\;.‘ (J) - Memtég(/,&{)

trd

25-6=96 Learned counsel Mr.K.Bhattacharjee for
the applicant. Mr.A.K.Choudhury, “ddl.C.G.S.C.

for the respondents.
List for hearing on 5-7-96 before Single
Bench." 7

‘.pg - ' _ h Mer.nbghe%/‘ 4'



0.A.No. /gﬁ%eg' y

5.7.96 v Mr K.Bhattacharjee for the applicant.
Mc  A.K.Choudhury,Addl.C.G.S.C for the
resporgiggts.

missio
RS ¥Rantx o?~both the counsel heard
and concluded. Judgment reserved.

M£%%?»
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. OFFICE NOTES -

DATE

'COURT's ORDER

12.7.96

trd

o

¢

Mr.A.K.Choudhury, learned Addl.C.G.S.C. present

"and informs that Mr. K.Bhattacharjee has some

'personél difficulties today and requests for

listing the matter in next week.

List on 17.7.96 for hearing ('For being

spoken to').




17.7.96 -

0.A.N0.189/95

L4
.
,v.‘
& . R )

Learned counsel Mr K.S. Bhat;tth?:{jée
for the applicants and learned Addl. C.G.S.C.,
Mr A.K. Choudhury for the fespo’ndents. '

In the course of submission during the
hearing of this O.A., 'learned counsel. Mr
Bhattacharjee appearing for the ;épi)lica_ntjs in the
O.A. had placed reliance among others on the
following .orders of the Guwahati Bench of the
Central Administrative Tribunal in support of his
contention that- Special Compensatory (Remote_.
Locality) Allowance is ‘admissible 'simu_lpaneously
with the Field Service Concession to the civilian
employees working 'unde'r the Military- Eng-in"éering

Service:

1) Order dated 29.3.1994 in 0.A.No.48(G)/89
- D.B. Sonar and others -vs- Union of India. '

2) Order dated 30.8.1994 in 0.A.No.174/93 -
Satish Ch Omar -vs- Union of India. '

After the héaring was over it was noticed
that the order date.d 25.4.1996 passed by the Hon'ble
Supreme Court in SLP (CC No.1821) (in Union .
of India and others -vs- D.B. Sonar and others):
arising from order dated 17.11.1995 of Guwahati
Bench in R.A.No.3/95 in O.A.No.48(G)/89 had been
received. This order could not be discussed during
the course of hearing. Hence in order to give
opportunity to the both the sides the O.A. has
been placed for being spoken to. 3 A

After hearing the counsel for the parties
it is ordered that the judgment in the O.A. already
heard will be delivered after receipt of the final
order from the Hon'ble Supreme Court in the above
mentioned SLP, namely, Union of India aﬁd others

-vs- D.B. Sonar and others. i

Copy of ‘the order 'may be furnished

b

: [
. Member

to the counsel for the parties.

nkm
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25.6.97 " None present.. List for hearmg o
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20.9.97 “;3 ﬁaarﬁ Mr K.Ehdttaﬁharjee for Lhw%

_;.appllcant and Mr A M.K.Ghaamhury.l@arncd) L

R ;;7uﬁddl.a +GaBaC fcr the xaspond@nts. g -
£ “ :“Rf' a couneal of ‘beth sides have cam*bqp

e ’teﬁ their submissions. Hearing concluded.

.. Judgment reserved. -

N

.

G M@m‘ber'

Judgment and order pronounced.
- o Appllcatlon is disposed of in terms
}_ljf v of the: direction contained in the
R | order.}Nb order as to costs.
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‘Union of Ind;a & Crs.

 CENTRAL ADMINISTRATIVE TRIBUNAL,GUWAHATI BENCH.

- e e

O.h.NO. 168 Of 1995.
Sri Tikendrajit Bfahhél&-23_othér§

- Versus =

C.A.No. 183 of 1995,
Sri Gangadhar Kalita & 18 others
- Versus = '

- Union of India & Ors.

0.A.NO. 184 Of 1995 .

- Sri Baikuntha Das & 14 others

-~ Versus =

‘ Unio;:of India & Ors. -

C.2.,N0.185 of 19%95.

Sri P.R.Rajak & 11 others

- Versus =
Union of India & ors.

Ce&kNO® 186305 1995f

VSfi K.K.Choudhury & 26 others

- Versus =

Union cf India & Ors.

O.A.NO. 187 of 1995.
Sri Tapeswar Singh & 16 others
- Versus = . :
Union of India & Ors. .

C.h.NO. 188 of 1895.

Sri Prem Kumar Baishya & 23 others

‘= Varsus e

Union of India & Ors.

O.A.NO. 189 of 1995.

Sri Mahehdra Kumar Das & 21 cthers
- Versus -
Union of India & Ors.

>

.. Date of Order i This the 10th Day of September,1997.

'Shri.G@L.Sanglyineqhdministrative Member .
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sri Narendra Pandey & 27 others. S . T ‘:'&ppucants
l.Union of India e et - corh S
represented by the Secretary to
the Govt. of-India, Ministry of B I S | S
Defence (Engineer-in-chief Branch) T A
Army Head Quarters, New.Dalhi. .:t;»:w,:‘f, T
2.The Chief Engineer ' B
Eastern Command, Headquarter..Calcutta. o
3. Garrison Engineer, : L T AR
859 Engineer Works: Section SRR R
c/0 99 A.P.0. = .. T .
4. Controller of Defence AQcounts. T
Gauhati. .o a*Respondents

O.A.No. 191 of 1995. R . :
Sri Rajat Kanti Dey & 24 cthers ' o ,fs'Agplicants. :

- Versus = ' 1
1. Union of India

2. The Chief Engineer, .
Eastern Command,
H.Qe Calcutta. .

3. Garrison Engineer, - - S e
859 Engineer Works. Sbction. . .o oo R
C/O 99 A.P.C." : - L

4. Controller of Defence Accounta. e
Gauhati = e . ® Respc)ndents- ' 1
O.A.NO. 192 of 1995. - 1
Sri Jugal Das & 24 others | o o o Applj.cant‘s ,
~ Versus - ’ |
1. Union of India

2. The Chief Engineer, -
Eastern Command H.Q.
Calcutta. ‘

3. Garrison Engineer, . i
859 Engineer Works Section . . _ 1
c/o 99 A.P.O.

4. Controller of Desfence Accounts. . )
Gauhatdi. . - + <Respondents :

e e S
,.,.. E -

. — —— ——-—

O.A.No. 193 of 1995. , |
sri ananda Ch. Sarma & 22 others ... Abplicants
- Versus - , j
1. Union of India ‘ . L

2. The Chief BEngincer,
Bastern Command, HoQe
Calcutta.

3. Garrison Engineer,
859 Engineer florks S=ctioa
C/O 99 A.P.Q» ' o o e f’tcepondente'

A . — - ——
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Gauhati. i ‘ « o o Respondents.
" 0.A.NG. 195 of 1995. )
William Smith & 21 others |
- Versus =
1. Union of India

2. The Chief Ehgineer.
Eagtern Command H.Q..
Calcutta.

3. Garrison Engineer.

e o e A'ppncants.‘

859 Engineer Works Section -
C/0 99 A.P.O."
4. Controller of Defence Accounts, :
Gavhatd = = « « « Respondents
O.A. No. 196 of 1995. o
Sri Someswar Bhuyaa & 24 © thers » e« < Applicants
- Vermus = o
1. Union of India
2. The Chief Engineef,
Eastern co‘mand HIO“QO .
Calcuttae.
3. Garrison Engineer,
859 Engineer Works Section Cc/0 99 A.P.O.
4. Controller of nefence Accounts.
Gauhati . |
OaAoNO- 197 of 19950
-Sri C.K.Janardhar & -24 -others « + « Applicant

- Versus =
}Union of India & Others

2. The Chief Engineer,
BEastern Command H.Q.,Calcutta.

3. Garrison Engineer,
859 Engineer Works Section C/0 99 A.P.O.

4. Controller of Defence Accounts
Gauhati . - « + « Respondents

« « « Respondents

ddvocates for all the applicants s Sri B.K.Sharma &
o , .Bhattacharjee

Advocate for all the responaents s Sri A.K.Choudhury,
' Mdl .C GoSaCo

contd;.d
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O.AoNOo 194 Of 1995 o o ‘—" - E}
5 sri Anil Ch. Sarkar & 23 others. o o o Applicantsa,&:‘:ﬁy
';;5'?*1:- Versns - i;,? i o .é
‘1. Union of Indiae~¢ﬁi SR _;;;
2. The Chief Engineer,. e “‘};
Eastern cOmand HoQo ot - IR
| Calcuttaof{;fﬂq;.,,wx-u,:; - s ';l
3. Garrison Engineer, L o
859 Engineer works section. g 1
. C/O 99 AoP.Oo ;4-.'. Lot ,1. l |
- 4. Controller of Defence Accounts ;
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o The applicants 1n‘t€e ebove mentioned 16 Ksixteen; {g
.‘VJ ”.‘.} { s 1* * :I ' . .,»,:...,:,??L \‘: .‘
Original Applications are}egil yees under the Millta;y.’ 1 ;
. B ﬁ*‘hrv }'l ‘ . 'tq-h)‘ 5*,:!)‘—( “
Engineering Service and poste?win va:icus places in the e

L et

|

{

State of Arun%chal Pradesh. Permission to eubmit combined

S -;»;vw

_applicatione had been granted. racts and law 1nvolved in

.. os W ] "“

:

e = S

‘these applicatlons are sameignﬁ therefore. for the sake jJ
of convenience the owiginal Applicationa are disposed of li
-by this common order. . ' x
2. The Special Compensatory (Remote Locality) E rg
‘Allowance was paid to the Defence Civilian employees ) ‘g

posted in the NEWLY nsrruenfrxnnn AREAS and MODIFIED 3}

FIELD AREAS with effect from 1 4.,1993 vide Ministry of
Defence No.8/37269/Aq/PS~3(a)/lGS/D (Pay/Services)
dated 31.1 .1995 as fOllO\fB o~ . . e 1

“-‘_’_t___‘_ R e . REETRR 4-..‘-“"

8] “Pefence ‘civilian employees sexrving = |

: in the newly ‘defined field areas will :
- - .- continue to.be extended the ccncession
entumerated-in Annexure °*C*® to Govt' :
letter, No.)\/02586/AG/PS 3(a)/97-5/D
{Pay/Services) dt 25 Jan ‘64. Defence
civilians employees serving in Newly .
Defined Fiéld Areas will continue to :
be extended the concessions enumerated _
in appendix ‘B*' to Govt letter Noe AP’ |
25762/A6/P8 3(a)/146-5/2/D(Pay/Services)
dt 2nd March 1968.

ii) In addition to above, the Defence |
civilians employees serving in the ’
newly defined Field Areas and Modified ..
field areas will be entitled to payment |
of Special Compensatory (Remote Locality) |
Allowance and other allowances as <o
admissible to defence civilians as per
the existing instructions issued by :
this Ministry from time tc time.® |

The date of effect of the above order was substituted

dated 12.9.1995 as below s

; e “These orders will come into force
1 ' w.e.f the date of issue of this letter

A ) TZQL :;I ) . l
-- ' ‘

contd...%;

by corrigendum No.B/37269/AQ[Psm3(a)/1862/D(Pay)/Servicee) l
[
¥
i
¥




R namely weeofb 31 1‘95*0«11) Otmr wordso
- no recovery will Be made on account
of concessiong like free rations/free
. single accommodation etc. already
availed of by Defence Civilians as part
of Field Service Concessions from

e

1.4.93 to 31.1.954-Similarly, no payment

on account of SDA/SCA/SCA(RL) will =
also be made fromi1.4.93 to 30.1.95.

3

- Further amendment had been nade’tp }he letter dated
31.1.1995 above vide Hinistry efvne;encelletter No.B/
37269/AG/PS—3(a)/?BOOD(Pay/Services) dated 17 .4.1995
insofar as it relates to employees pos;ed‘in the Newly

. Defined Field Areas and newly: defined nodified .Field Areas
as below cp

*The Defence Civilian employees. serving |

in the newly defined modified Field -
areas,will continue to be entitled

to the Special Compensatory (Remote
Locality) Allowance and other allowance
as admissible to defence Civilians,

as hithertofore, under - existing
instructions issued by this Ministry
from time to time. However,in respect
of Defence Civilians employees in the
newly defined Field Areas, Special
‘Compensatory (Remote Locality) Allow- .
ance and other allowances are not
concurrently admissible alongwith

' - ' !1eld Service COncessions. T

3. Heard Mr K.Bhattachar jee, learned counsel for the
applicants in each Original Application and Mr A.K.
Choudhury, learned addl.C.G.S.C for the respondents. The
applicants are Defence civilian employees posted in
various places in Arunachal Pradesh and according to the
respondents, the applicants were enjoying Field Service
Concessions facilities (FSC for short), namely, Free
Ration, Free Single accommodation etc. provided by the
respondents. Therefore, in terms of the aforesaid letter
dated 17 .4.1995 they are not enti;led to the payment of
Special Compensatory {(Remote !,dcality) Allowance, S:gi%or
short, in addition to FSC. 2aepcordingly the amount of scaR b
pald for the period from 1.4.1993 to 31.1.1995 was not

contQee. 6

- ——
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, ‘;:};g;kAs,pgrgn;nfofyDggkiggﬁggvﬁated}lgrlégs-,

457 " certain-Aréa of Arunachal ‘Pradesh have been
; ' classiffed . both Field ‘and.Modified Field Area

~.as well. Please intimate 'specific’authority
classifying your office location in.Modified

. field Area. If located in modified field area,
‘facility of FSC may be stopped forthwith and
recovery if .any from 1-2-95 on account of cost
of Free Ration/Single .accommodation may be
effected before allowing SCA(RL).’

S 1n Future advice of your AAO CE on financial

RO S matter may inveriable be accepted to avoid any
R com=lication which has arisen now."

f~*ﬁ?he Accounts Officer, Shilloné‘followed it ap as below:
S - , - .
ff?p,A , ®The recoveries may please be effected from

52

L _ ‘the concerned indirected involved in the
R following bills to comply will be directive
L Ha of the CDA Guwahati.

B 1) 01/cash/30 dt.29-5-95.
% 2) 01/Cash/31 dt. 29-5-95.
. 3) 02/Cash/73 dt. 27-5~95.

w 4) 03/Cash/51 at 17-5-95
B A '£) 05/Cash/19 dt. 26-5-95

Sk 6) 01/Cash/71 At.30-6-95 . @ ° «

| _ The s y bill bearing voucher NooOIACash/
69 dt. 29-%-8? on account of payment of SC (RL)
is returned unpassed for the reason stated
above,” ‘

sy

Operation of the above two orders have been stayed by
'ihé Tribunal at admission of the present original appli=-

 ications. ‘ -
ﬁf§?; The decision of the Tribunal in S.CeOmar(Supra)

@éé based on the its decision in D.B.Sonalt and others,

SﬂP N0+17254 of 1995 filed by the respondents.was dismi-
seed by the Hon'ble Supreme Court on 24-7-1995 with
liberty to file Review Application. Review Application
Nc.18 of 1995 filed by the respondents was dismissed

by the Tribunal on 20-11-1995. D.B.Sonar and others,

RA 3/95(0.A.48/689)and RA 4/95(0A 49/89), and some of the
other cases referred to by kr.K.Bhattacharjee were
subject matter in Union of India and others vs. !
B.Prasad, B .5.0 and others(Supra). The aforesaia
jetter dated 17.4.1995 was under consideration

by the Hon'ble Supreme Court in that case, The

/( Hon'ble Supreme Court had held in the Order. dated

contd/=e



.17 .2+ 1997 1" that Case that upto -7._.“”’

impugned‘order NoQPay/Ol dated526.7Q1995 the CDA:had

P o .' ) 1‘,:, : R e T . ﬁ-‘.v:z - (;\*Y t Y
B L A [ <

.__e‘._.

4th2'employees, ]

are entitled to both the Specialinuty Allowance and

.».- I .

4

the Field Area Special Compensatory (Remote Locality)

*Allowance and thereafter to onlywone Special allowance

in terms of the aforesaid order :ated 17.4.1995.Further, j

as regards payment\Of special“buty Allowance to Defence

civilian employees posted in Field Areas and’ in Modified
_Field Areas: the Government ‘was directed by the Hon'ble ,
Supreme Court to modi£y~the order-dated 17.4.1995=and |
issue the necessary corrigendum. It was also directed
that Union of India is not entitled to- recover any

paymentS'made of the period prior.to>17,401995.v1n;the

referred to the letter dated 13.1.1995 issued by the i

Ministry of Defence classifying certain areas of Aruna-

~chal Pradesh as Field Areas and Modified Field Areas

PR

PSR WS

and sought clarification aslmentioned therein. Hr A.K.
Choudhury. ‘learned Addl«:.c Sac ‘submitted. that classi-
fications of areas were made under letter dated 13.1.1994
and not dated 13.1.1995. Mr K.Bhattachar jee submitted

that the applicants were posted‘invnodified Fleld Areas. .
Apart £rom tnis clarification, the CDA also sought Z
clarification regarding the aforesaid order dated

17 .4.1995. The impugned actions of the CDA and .the

Accounts Officer were ‘taken bﬁ them pending clarification

 of the order dated 31.1.95 and dated 17.4.1995 by the

'authorities under the respondents No.l to 3. From the
impugned order No.pM/1/306-CI dated 31.7.95 issued by
Area Accounts Office, Shillong the recovery‘ordered

to be made relates to the payment of Special Ccmpen-

satory (RL) Allowance made froﬁ‘4/93<to 1/95 through

contde..gi
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bg

the vouchers mentioned therein. In some of the original

applications under consideration however, the CDA.

. Gauhati was not made a respondent while in all the

Criginal Applications:the Accounts Officer, Area Accounts

Office, shillong was not made a respondent. In the facts

and circumstances stated above the respondents 1 to 3
are directed to communicate to the CDA, Gauhati the

clarifications sought for by him in the impugned order

~dated 26.7.95 asg mentioned above 4s soon as it may be

possible. On receipt of the communication from the

_reSpondeﬁts the CdA. Gauhati shall take appropriate action

immediately. Till such action is taken by him, the
operation of the impugned ofders in each Original

Application shall remain suspended.

With the above directions, the original applica-
tions under consideration are disposed of. Nc order as.

to costs.

A
Sd/- MEMBER (A)

/
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: L a«tf,’*‘f? : \ 3ieomr meoee
_ IN THE CENTRAY ~DMINY SIRUL L mondddibdiiol 3 GalrdaTI BENXCH 3
' - qu(ﬁigg_l__._
/
Original application No. k@/%.
' .. !
IN THE MaTTER OF 3
&ri Mahend"ra Kunar Das & Orse «...&pplicant
—~—— - VS - A
. \ o . ‘
- Union of India and Others ,......Respondent
It is regpectfully submltted for tlﬁe QlelCdntQ—
| 1) Thot the c.ppllchts havc submitted a joint '
petiﬁion seeklng relief of payment of allowances and
\service benefits as admissible to civilan central
governrhent enployees in terme of Office memoranda dated
_ 14-12-83 and 1-12-88 of the Ministry of Financ e(Deptt. of

v

'Exp.enditur'e) of Govt. of India.

2) That from fucts of the cas e, 1t would be cled.r}é'
that all the applicunts have a common cause and intercst
in it .and as such the joint application deserve to be

entertained as provided by Rule 4(5) of the procedure

Rules..

In thecse premiges it 1s prayed that the Hon'ble
Tribunal may be graciouslu pleased to permit £iling of
single apulicetion by all the applicents jointly for ends

of juStiC 50

Dated the -



VERIFICATION

Il Sri ...:Alzéto./lk[’:ekCoae& otz>0‘o.c%lc)061"4 '
. fl . . /\
SOH Of . Q %.]- [ (/{.(LIQX .. .WAPI\. * e %G/‘Q . .,.Q’ﬂploy eEﬁ
under the Garrison Engineer, 859 BEngineere Worke -

mection C/0 99 A.P.0., do hereby verify that the

Contentf? de péira ..OQJ.M.‘{...QQCOOOOJQI’&-Q the

application are true to my knowledge and belief,

gdandy kumon P

_
Date :=9 993 CIGN&TURE
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TL:‘O..L{I"E‘ I :
LEFPLICATION UNDEL SECTION 19 OF THE DI elRATIVE

TRIBUNAL «CT & 1995,

Title of the Cag e:‘ :+ tri Mahendra Xr, Das ¥ Ors.
| ss0es hpplf'ECantc . o

- ‘JS -

Union of India % Ore.
ee e+ Regpondente,

3

I N D EX

Sl.Fo. Description of documents relied upon vace NO.

\
1,' sbplication o _ | 1-%y \
2. .nnexure i : Letter dt. 26-7%95 1 10-12- :;.
3. annexure B : Letter dt. 31.7.95 , | 19 |
4e annexure C.; Copr of Meng dt. 14-12-83 1%—1&,

S.an'exure P ¢ Copy of Mamo dt; 1=12-88 1g~1’£,

Note ¢ Other documents referred to in the applicantion v

are scized and possessed by and hapeen to be in the
control, custody «nd power of respondents being
corregpondenc e exchenged in ofiiciel channel «nd

May be required to be produced by respondente.

-

mah oy vpar. pK

SICHALIURE OF AP LIC..T
FOR USE Il TRIBUNALS @ | |
oa.f: ice 3
Date of Filing
CLCNLIURE

FOR KRBTSR g
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T cri
2, ¢ri
3. ari
4, cri
5. ¢ri
6. Sri
T. ceri
8. cri
9. fri
10.eri
11 .Ram
12,0l
13,eri
14 ,cri
15.¢eri
lo.ari
17 J2id.

'Qﬁ

CENIRAL sDMINISTRATIVE TRIBUNAL ¢ GalEaTI BENCH

Mehendra Kumer Dég so of Late Uday Nuth Dag,

alok Xumer Bisgwas so of Late Dr. C.H., Bigwas,

Rem mhshray Yadav son of Lete Palek Dhari Yadav,

Baloir Mishra gon of Late Bal Govind mishra,

C.Betudasiven gon of eri 1,4, Rachavan,

algu Mahato eson of Lete Thekur Mahato,

oy

uiguﬁéeO'Thakur son
Nepat Paewan son of
Chendra Bahadur =on
Ramé Nand Kumar son
Yager Thakur son of

Homlal Theapa <on of

of Late Farihar Thakur,

eri Dharki Paewan,

Iete Dhanpati G

urung ,

of ®ri Ram “&car Thekur,

.Lats,Ram Chalitar Thakur,

eri Xul Behadur Thape,

Ram Lel charma eon of Lete Prem Hath charma,

BeNeCerkar son of Leate stul Ch, tarkar,

Ram Bchadur son of ILate Jas Bahodur,

B.B.Bicwakerma eon of Late D.R.DRiswakarma,

Hamid ~1i son of Lete ~z2mat sli,

18 .Chhedi Farizen gson of Lete parecadi,

19.7r%
20« %ri
21.0ri

22.871

J‘aoJ.'C“R.Oy QOn Of Lctte

CeXe ROV,

Viswambharan P.V., =on of Late Vaeu,

Balmixki &shu son of

Sucha fingh son of Late

eri R.Gl.Sahu,

ccKkatar cinch,

emploved in EBAT Dehung

under the =

#

prcvh

mdﬂ\ﬂwnng



SR
" under the Ga:rfiwn Engineer,
859' Encineer Works tection C/0.
99 AF.G. veees.. applicantes
-.V&'irf:tl,'.lg - |
1. Union of India
reprecented by the C‘ecf etarv to
the- Governm@pt of India, Miniestry
of' Defence (Engineer-inch eift o
RBranch, ~rmy Head yuarter) ,New Delhii.
2. The Chief Engineer,
Faetern Command ¥ L4, ,
Celcutta,
3. Gcrrisoﬁ Engineer,
859. Engineer Works fection
C/0 99 ws. PO,
4, C‘o,ntrolvler of Defence,
secounts, Gauhati.

EERER i{fépondentg .

DELAILS OF s8FLICATION 3

1. Particulars of order against which the apnlication
ie me;ae - - | |
Letter o PIvi/l/BOé;-C.I dt. ~31.‘7 95 'igvs:ued by ﬁcobunt;:,
Officer directed to ,recovergr epecial 'compenr:atary

(CRL) allowance from 4/03 to 1/95.

2., Juriediction 2f the Tribunal

The applic'antg' declure that the gubject matter of

-

the order seeeee....3/

pordendse twret P&
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the order against which they want redressal is
which the juriesdiction of the Tribunal,

3. Limitation

The applicahted further declere that the applice?

tion is within the limitation period prescribed in

section 21 of the administrative Tribunal Act, 1985,

4, Factg of the Cage

1) That the applicanﬁs are civiiian defence
employ eés'of Military Engineer ‘S:ez.;vicag Depart-
ment enbloyed under *dﬂ.e-res-;pohdentg and as such
the appliéahts aré posted to work at hi’gh\altitudeg
of Arunachal Pr&aesh,. & hard, femote and costly
area where netessities and esléential s€rvices of
life a;:'e véry scarcé and aré, available only on

paying abnormally high prices.

2) ‘That the Central Government ordered for
payment of gpecial duty and spécial compensatory
(Remote locality) allowances to its emplovees
posted in the North.—easterf; Region of the countary

to attract postings to this remote and costly
locality. The £fikld service concessions were
extended to the civiliens by the Government of

India, Minigtry of Detbence vide their letter

d&lted.-......‘../}/

e ndhe l<‘um0%'\~9°'tg
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dated 25-1-64 as amended from time to time. The
applicant are in receipt of Mod:i‘n'?\ie.d field
service concegsions. ®imilar concessions are <lso

being paid to GREF gtaff posted to thig area,

. A Y
3) That the need for attracting and retaining
the gervices of competent gtaff for service in the
North Eestern Region compricing the seven states
including Arunachal Pradech was engecing attention

of the Govermment and with a view to review the

existing allowances and service benefits to employees

poeted in this recion, & committee under the

Chairmanship of %eceretary , Departméent of
Personnel & idministrative Reformg was appointed

and after considering carefully the recommenddtions
of the Committee, the President of India was pleased

to decide in favour of sllowances and benefite

“beiny continued &g modifi ed by Covernment of India

Office hemorandum. No. ‘200114/2/83-}2-;.IV of Ministry
of ‘Finance (Department of Expenditure) issued on

14.12-83, tubgeGuent thereafter another office

M emorandum being No. 20014/16/86/8.IV/E. II (D)

dated 1-12-88 wae lecued making some improvements in
allowances and facilities to employees posted in

this region.

4) Thdt SuCh KR 05/

| | DU
m_ak@m(cvmdg/



~on 3-7-95,

-5 -
4y Thet such allowances end facilities were
adnitted by the audit authoritieg in the past. |
Reference in thie connection may be made to letter
No. 1350/4/2623/EIC (3) dated 2r-2-37 of the C.W.E.
Tezpur vhereoy Ministry of Finance, Department of
Expenditure office Memorandun No. 200414/3/83EIV
daiec“l 29-10-86 eent under C:E,_ﬁ?.,wa: forwarded to the
respondent Ho.3. Roference in this connection may
dl;;O ve made to the Ministry of Finac e,'Department

Qf Expenditure office Memorandum No. 20014/4/36-E-IV @aded:

dated 23-9-85 meking special mention of the employees
poeted in :v,runachal Pradesh and to letter o, Pay/Z4/I‘J/PC

dated 20-2-87 of the C.D.4.s Gauhati.

5) That, however, in so far s special

compensating 4llowance is concerned, the C.D,a.

Geuhati es per letter 1/D dt. 31.1.95 and 17 .4.94
allowed the applicents to withdraw the benefite with
effect from 1.4-93 inetead of 1.12.83, The applicants
bege to state thet they heve withdraw the said
benefite ac per the order of the authority, from

1.4,93 under protect,

6) Be it ctated here thet with regard to

special dulvy allowance &g per memo dt, 14-12-33,

b

and 1-12-88, ‘the epplicents hee £iled @ petition No.

Oute NoohY &nd.after hearing the matcer your

lordship wee pleased to dismicsed the petition

CONtdeeeenns. e/

mJqunﬂ/k (<LMALL47""Q
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T _ That on the long part of july the petitioner
was iﬁformed by the office that CDi Geuh&ati vide its
letter No. Pay/0lA duted 26-7-95 hes directed the
C.HW. K Tézpur&. recovery .the said emount of 7,C.a.
which wee pa/id to th.e applic&nﬁs w,e,f', 1.4.93 to
1/95 pending clecrificetion from Ministry of Defence,
The arear price to 31.-1.95 will be paid after receipt

of clarificetion from the Minigtry.

v (Copies of letter dt, 26,7.95 and 31.7.95
are enclosed hereto! and marked s

annexure-~ A and B.)

a) ‘That the applicants begs to state that the
authority hag aiready gave to'direction to ite local
Adult department to recovery the qa-;id amount «s ®CA
vhich wag paid earlier to the applicants from the
salaries inspite of the O.M. dated 14--1243,3,1.12 «88.
(Copies of 0.M, c‘iﬁ. 14.12.é3 and 1..12.88

. , cere encloged hereto and marked ag

Annexure C & D).

5. Coounds for relief with legal prbvigions :

.i) ?or Jr:hat the applicante are entitled to
s‘peciai compensatory allowances &z per Office
memoranda .dt. 14,12 .83,1.1£.88 in as much
ds the seid menoranda have been made applica-
ble% all civilian centrol Covt. énployees and

cannot be diecriminated against.

Contd..Q..O....7

W@noﬂ\ ‘{VMQDX



iii)

iv)

i g
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~For that the departmental authorities have

been seized of the matter since after
1-12-83, initially'by meking pavmentd in
accordance with office memorandum dt.
14.12-83, therexfter by making Orders stop-
ing such payments and directing for

recovery of amounts already paid that to

without seeking any clarefication is

gross violation of the applicants right

which is guaranteed under the conetitution

of India,

For‘thét notwiﬁhstanging,payment of i to
the GREF perSonalﬂthey being entitled to
allowancss and benefits under 0,M, at.
14.12.83 end 1-12-88 also, the GREOARERADT2
applidﬁni are also:entitled to such allowances
and benefitsg, effectivesfrom 1-12-83 but the
samé was given effect from 1.,4,93 which
deprived the applicents from tﬁeir legitimati

righto ‘

For that the respondent fail to understand
the Order dt. 3-7-95 pacsed by this Hon'ble
Tribunal in letter and sprit as such the
Resbondént issued & direction to recovery
the s from the applicant, which is
migcarriage of jugtice‘tOWdrd the applicents.,
For that the applicants being postsd to

high altitude of arunaechal Pradesh, the

n&ﬁgsitieg énd 'o.;cco

je n A luzrmf%??“i‘
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neceseities and ecsential cervices. of life

are care at such places and are available

only ‘or payment of abnormally high prices

" which 15 far, what unless the applicants are )
compé;nsated by maeking payment of allowanc es
and sefvice benefits ag per office memoranda
dt. 14-12-83 and 1-12-38, they shall have to
face grave, Injustice ané serious injury |
that. aesiaea to be remedied by ptotect'uf.ng
then from the vide at discrimination that

is guaranteed to them.as citiz:en/publi'c emp.
-1oyeés under article 14 and 16 of the

COngtitute;

6. Details of Remedies Exhausted s

The applicants declar_é that they have awaited
, .

at all remedies awaited to them under the relevant service

rule etc, as would be reveled from ;Sarafrophy 4 sbove,

7. Mdtterq not ﬂgﬁylouslg flled orJ)endn.ng with
any other Court :

The applicants further declare ﬂlat they have
not previously filed any application, writ petition or
sult rearding the matter to réspeﬁt of shich thisg
application hes- been made, befoi;e any coﬁrt or any other
autnorlty or uny other Bench of the. Trlbunal nor any quch
appllcatlon, Writ petition or .guit is pending before any

as thenm.

8. Relief Sought ;

The respomdents may be ordered/directed to pay
. N, » o |
to applicants the special compansating allowances in

accordance with Q.M. dt, 14-12-83 and 1-12-88 of the Central

)
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Government ag referred above and be further pleised to set
aside and Quaghed the Order dt. 26.,7.95 (annexure A)

and 31.,7.95 (annexure Bj .

9, Interim Order if anv prayed for .

The Eespondent may be directed not to give effect
of letter dt. 26.,7.95 issued the %r. A.0.(D) and letter
dt. 31,7495 .issued by Aa.0. avnii also be directed not to
recover the arrear amount paid to the applicant. pending

the clarification from the Ministry of Defence.

10. In the event of applicabion being sent by

regictered post etc : Not applicable,

11, Particulars of Postal Order of P.O. No. R 27244

filed in r_@pec't of application fee% date ?/9/[
| issued by Gauhati Head Post Office
fee &se 50/~ payable at Gavhati isg
Annexed hereto,

12. List of enclosers’: Annexure. A-A cp

VERIFICATTION

I, %ri Mahendra Kumar Das, son of Late Uday
Nath Das, employeed under the Garrison Engineer, 859
Engineer Works tection C/0 A.P.0. do hereby verify that

the contents ag para | 4 [L7 of the application

are true to my personal knowledge and paras 2,3,5 are

beiieved to be true 6n legal advice and that T have not

supported any material fact. :
Wp_d/\ Rirhar (8%

Dt.- 7/7 ' S ICNATUR E.
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Pay /01X datey 26-7-35, xduwnxxud

A

4+ Bub 2 PAYRENT OF SCA (RL) IN RESPECT of THDH3 TRIAL STAFFd

v

” It has bean Lntimated by ysur AAD GE that neoment en o
aceuunt sx of 3CA (RL) (aliong uith F3C) has besn nava te Industrial
Brrssnnel Par the porisd Prom 1h4ey3 te 31-5-95 {n 3pite cr .
sinanresnynt i th aunrfte S . SR

o~ v AB. pur M0 lutier ¢f =155 wnd 17=4«n3
sorving-‘nauly el inad Moddified Flale Qrans ,pe
ceid other . allausnoas wor 1=4-93
LB AR armLo0 by theugh thae

"

~ oo The onoe reqardint Daymsnt of.arra;rc’cn'aéouuntQSCaf(RE)*fat
e pariod 1ws=00" gy 91=1-45 ond posovery of 23t of Froa Ration/
. ¥ingle. acoammon L Lon alresdy avajlad fc upnses refoeerceouith -0 b
- highar gudlt autherity Fer clariticatieon 1. cundullatieninf Mip:.
of Dnfancs, ine cuzs ic vtill undez censisrvanizn wicn Mn of
defanoe and Lo weantime Lt has Seen decidn. that. reocovary of cést
el Trew ratie n/aingls wousawedaticn alrcady availed prier ts, .
" =195 may not ho ngdsy 31ailarly and paymsnt on aceaunt of
of SCA/RCAZSBA way net -be nada Por-the paried 1=4=03 to 31w=1=95
poyeny. unt 1e2-95 gy Lo amittad i G438 no iSC(Free Rotliun/
Roctmunndatitngd s being avalled. ' <

. T Inoview of pending clarificaticn regarding upplication ef
previciens .o Min of Dufuncs lotter dt 31=1=95 and 174295, hayment
© tn angnynt of SCA(Rg) far the poriod 1ed=93 snuards alraydy .made is
izregular and unautherisad gnd raquiring rdcwary in lumpalm Prem-
I8 mnag ensuing pay bBllls uithaut’ sny censidcration. and intimgted
to thie offics. anu Shillonn nas elraady been fndtracts . to.
- affact recovery in - lumpesumd : ' "
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:a ‘Andirsote ! fnvoled in “hs Pollowfnyg iill)
“directive g thu cud Guuahatiy

. “wApea Acosunts Ofrics, Zerum Ville
©-Shilleng 'lattor no. PM/1/306~CL dt 31=7-950

L K

L &/53 704795 wE

cr. . R& such the payment mgdu Frowm 4/93 tz 1/95 ‘in thé S
aboyr agoount tiraugh tne fallewéng vouchers have besn notad
. *for rogavary from tha pay bills iw : ‘-
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1) Ji/Cash,/30 8t 29,5, 95,

2 CU/Cash /31 dt 29,5095

E
3) 02/Cah /73 dt 27,5,95 .
&) 03/Ca3h/S1 dt 17,530 N
§5) 05/Cash/19 4t 285,95 T -
' - 8) 01/Cash/71 di 3Uu5e 35, _ | R &
ol o The ey pay’ bAL1 bearing veusher new 01/Cash/69 db - '
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Kb Sed o, Op WOpLL, Layly
_ The nced for attipocting and ‘reteining tho sexrvices of compotent

Ffoors fox sexvivue in tho loyth lastein Raglon corpriuing the utates

€ Apan, Hegholeye, Molipuy, lidgal:nd and TTipucs und the Unien
arritories of Apunachal Pradesh anu ligorem hus bLeen crpacing the

tlentlen ot 1he “Governnent for soue ilie, The Governuent had appointed. -
artient of ml’gomlcl ".' o

commd ttce under the Chalrmyahip of woretary, be
Muatngatrative Nefores, 1o revicw the oexLstiliy allowanicen and 1aoili-
les admloeible to the various catepoazios of CAvilian entra, 0V 01T
ANy emloyoos oporving the this reglolt & 4 suggest sustevle L rove-
2Hlus 16 yecommendation ol the voenmiitee have bhecl carcrully
onvldercd by We Governmat and the PrColdent Ls jow plessen to

\ t

(L) fenuzs of mogting/aepuiatiqas

. There will be a fixed twiure of posting of 3 ¢oau av a 1w
foxr ofticors - ulta weaivioo vl U yewsu of Levs anu ¥ Jeury vt a
o for offfocroe with wace than 10 years of sorvice, Periodg of
loave, training, cWw. in cxecsy ot 15 day por year will Ve ¢xolu-

" ding counting the tenure puriod oL ¢/3 yesyu, Offiv(rs, cn gomle~ " -
©oo tlon of tho fized tonure of uervice mentioncde sbovy, 10y be congia 1
. -derod forx pooting to a station of theix cholec as x50 au potsible, -

. Satlstootory perforrance of wuntics for 4ho presceribea tenuie in
- -the llorth kast shall bc glven duce recogdtion in the, Laso of
eligivle offlcers Ln the mtter of 1. :

t

Tac. pirlos of genuinleun 0L the ¢entral Goveriucug eployc ey o

t0 the opiatos/Ulfon Larritoricu ol the Noxrth fantoin keplon will
generally be for 3 ycars which con be extended Ln coveniicennl

well ap when the employco -

consemed 4o DI‘OEM‘CU to slay longers The adedosible deputuiion

- 6llowance-will uloo continuc W be pald auring the period of
“deputution su extenacd, -

(11 te .‘J&tﬁ..ﬁ@ﬁ ; 2}, Yepu alning alga
T%E{" Dl MWAIEE&L}B&EE}%_%M.MXQ. ¢

(2) Trorotlon Ln cadve postey | ' ‘
Eb) doputaiion to zentral terure posts; anu .
G) oouree of trailling ubroad, ..

~The general xcouirement o{ at least three ycars scevice in o
: .Q

T bewenn: o gentral temire deoutations mi{ alco bve 1<]zlaxod
ce- in e llorthy .

-conwuogt.. ..2

r
v .
. \ :

v

P



N b S it BaaLi 4 L

L4

in.speciiicd areas of jzoram,

.

¥
4

A5}
n

* od . ‘ «

. —— -

Y ,‘,\i‘( v ~
. } P

.? *
ot A

fnt offe:t,

.,Jgf::: ‘- . . .o A | . /%/?
- ,b‘b. |

A
Mol Lo entyy obull be e dn Wie Cole 0f Ll cnploycon who
ered in full temire of nervico Iy the North rasicarn feglon ‘o

(L) pogesa) (Daty ) A%xf Allewatoe

. ventiul Lovernocrd et ilion oiployeeu who liave all India
tranater lraovlsirty wilt oe graited @ spesiul (Cutly) Allowanoe

et the xale of &Y puer ovent of buonlo pay sudlevt W a ocelling of .
B AW/« Do month on postily, e any station in the horth kantern

fegdon. woh of these erpleyeer vho ure except from poyuent of

-~

Income tax will, Fevever, not be eligible for this spcuial (uty)

TR Sl y Sy et . AR o R TR M n e etk 2w

o
.

Apcodal pay and/or Depuiatiun (mt{g Allowanoe nliciuy belng -drawn ,'

Alowme o, dpceial (aty) Allownnoe will be in additlon o any
)

mbject ibe conuitlon thut the W%al of such uwpecial (mty

Alovwgnose plua speolal pay/leputation (Duty) Al %
o oo R X‘b/— B.m. upgcf/ (Duty) Allowanco will no

Allowaroc will be drewn sspacately,

(1v) Sacota) Goimensntery Allouenog g

maxioum of ke 1

I’

W

- .7+ Thaye will ve no ommg,c in the oxtsting rate of Speuial
L Qorptnontory Alluwuanoc dn
~ HMizoram ana e oxisting rate cf ulutu;bmoe AMllowancce adadisuible. |

1, Agsag. ang (eehalgya

Tho rata ot th(’ allovunce wnll be 5% o{ nnelo pay subjcot
to maximo of fi, HU/= p,ie, adudssible 10 atl emloyces wilthout

| m{a{. poy 1Lodt, The abgve allewernod Will be admdessivle wita
eflest from 3=7-1882 In the cede of Assar,

B PR -‘-.a.-."’

2o Manipus,

The rate of Allovarnce will be as follows for the whole of
‘Manipur 2~

Pay upto b5, 260/~
ray above B, 260/-

Y
y

.

bo 40/"‘ pom'
. 15% of vasio pag subject to
U/" Pe Uy

3’ ;'\E.! a ‘
i‘he rotsu of 1he allowwx e will be as follows -

(8) Jdlifioult.axcaa - 25% of pay -subjeot to rinioun
' of R, 5%/{ andjmximm of
' (3¢ 100/~ pem,

bl Allowamoe 1iko Specyq) vospensatory

(%) Othex aypces | - | .o

Ny upto P 260/ Yo 40/- pom,

pey eteve ko 260/« 154 of basic pay oubject o &
- eebe—"--raxioun of fs, 1%0/- De Mo

)

ceible In \punwohal Pradest, bogalunu und
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CUehe undezutgncd in dircotud tw rufer to.thio Minislry's Odbue Hoo
1M14/3/83-1,1V dated 14th woociner, 1983 and 30th Maxoh, 1984 on e
ubjiot mentioned avove wud W udy a3 the question of mking sultable
mrovenents 11 the sllowoncus ciu fawilitlon 1o Central Wvt, cnploye=
en’ posted in Horth Xstorn replon vorprising the States-or Asuuly,:
iepholeya, longnyy, Hagaland, Jaipuya, Alungehan Pradesh and Mizoran
09 been engRging Ihe attentior o1 the Govt, AcOordingly the President
o mov plensoed to dcclde 28 follewbi- '
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1) Fermrs, o pasting/deonialieh, |

;:Tx'«’: e:-';.utm(:  oviatons ao contuined in thte Mintotry's O.l
toted 14, }2.(33 Will continao.

11) Feiehiane. for Genkeih Seouiation and.and txalning abioud nf; 8D AQud i

a9...a@.&WMoM}ummwanmjx.%sa -

The exisiing provioions 4o coitlalnad in thie Finiotryte Ceil,
1ated 14,1403 wili continue, (odre authorlticy are aaviecd to glve
due weolghtage for oatliefectory perforuance of dutics for the presoria -

bed temmre in the Forth-rast in the miter of promtion in the cadre

o H -M%‘%"D Do e

——— '

PR OISR 1 P e SN

ponty, doputition 4o contrnl tenure post and courxeces of trelning ebroad,

(184) Jenin 1 oy = ~
e ) ﬁeziTmaH;%”&'lGﬁi f%}a?ztployoou who have 1l Ind{n tawsier
1izbikity vill be gronted apeci. L {(uty) Allowance at tho i1ate of

12% of baole pay subjeot to ociling ol &, 1000/- per uonth on pousting
10, any atatiun dn the Horthedtitoan leghone Spec ial (Dutyz Allovwaioe ¥
will be in aduition to any spooral puy -nd/or deputation

ca. already bvolug drawn pubjee t 1o the condition that the wind of such

allowanoe will not exsetd fis TAW0/~ Do e Speolal allowstwes liw spovial - ‘; o

Jompensdtory (Remte looalityp Allowance Conatiuction Allowanice and
Projeot AMllowarne will Do drawn sepaldtelye. - '

‘The Gential Govte C1liliun enployces who ere moibcxs of Goheduled

Piihes snd ore ethexuino clipible 101 the grant opeciul (Inty) Allow=
amc g unecy ihin pars ond ore excupwd from payfent ot lucouc-Tex veier

the Inoomo-Tak fo will aloo urow ipeoial (Iuily) Allowvaice,

Lvy %‘2&&.’;&.&&5&‘.&&" ntpry CALLowarogs- - | :
o e peoo taendatiins 61 tue 4%h pay Comalsuion have beer. aoocp- .

;ceed by thoe covie and cpoolal ¢olpensatory Allowance at ihe xeviged o

have been made effeotive from 1- 10-86 (1=10=806),
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/ o IN THE CENTRAL ADMINIST ATIVE TRIBUNAL :¥’~’ -
e GUWAHATI BENCH g'a'
GZontred R @ cade g TTRESL R \ a
Fele suulor Ao GUWAHATI \]\ \ o=t 8
3 . In the matter of g- gg
1 6FEBI9S6 - 'E
' O.A. NO. 189" OF 1995 Q\ N
vonnSHRI M K DAS AND OTHERS \\. T
Giasws P at? 290 . 1
BOMP— , esee Applicant
— . = V8w
Union of India & Others /

$ooe Respondents

Written statement for and on behalf of Respondents
Nos 1, 2, 3, & 4

I, Major M.K, Arora, Garrison Engineer, 859 Engineer
Works Section, C/0 99 A,.P.O., do. hereby solemnly
affirm and say as follows 3=

1) © - That I am the Garrison Engineer, 859 Engineer works
eﬂtion C/0 99 APO and Respondents No 3 in the caSe. and
acquinted with the facts and circumstances of the case. I have
understood the contents thercof. Save and except whatever is
specifically admitted in the written statement the other

contentions and statement made in the application may be

deemed to have veen denied., I am compentent and authorised to
file this written statement on behal’f of all the respondents.

2) That tﬁe rzspondent beg to state that the special
Compensatory Allowance (Remote Locality) was ordered vide Govt
of India, Min of Def lett .r No B/37269/AG/PS-3(a)/165/p Pay/
Services) dated 31st Jan 95. The order came into effect

wef Olst Apr 1993, As per Govt of India, Min of Def letter

it has been ordered that field service concession vizea-viz,
the spec1al campensatory allowance (RL) will be admissible

to the Defence ¥ivilian employees on representation from
~all Defence employees of ‘thisjiorks Section during the month
of July 1995. the payment of arrears. of SCA (RL) for the

period from Olst April 1893 to 3lst Fan 25 was made after

Obtaining the UNDERTAKING froni the employees that "Any over

Payment of arrears of SCA (RL) that may be found at a later date

is refundakle to this office",

3) That the respondents beg to state that the amendment to the

: above order was issued vide Govt of India, Min of Def letter

Contd,...P/2
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No. B/37269/AG/PS-3(a)/730/D{Pay/Services) dated 17th April 1995
regarding ¥ield Service Concessions to Defence Civilian Employees

| 3
ser¢ing in the newly defiaed area under which it has been

clarified that Special Compensatory Allowance (RL) and other
Field Service Concessions are not admissible concurrently, but

these orders on the gubject were received late in this office.

4) That the respondent beg to state that the on payment of
arrears of SCA (RL) for the above period CDA Guwahati issued

instruction to this office and Asstt. Accounts Officer vide

his letter No. PAY/01/IX, dated 31st July 1995 that payment of

arrears of SCA made to the Defence Civilian Employees is

irregular and be recovered in lump sum as the employees are

availing field service ccncessions. Both the concessions i.e.
S5CA (RL) and Field Service Concessions could not be granted at

@ time. The matter is under examination in consultation with

Min of Def in connection of Govt of India, Min of Def letter

dated 31st January, 1995 as modified vide letter dated 17th April 95,

5) That the respondents beg to state that the on receipt of
Min of Def Corrugendum No. B/37269/AG/PS-3(a)/1862/D(Pay/Service)‘

dated 12th Sept 95 under which para 2 of Govt of India, Ministry
of Def letter dsted 31st Jan 95 has been deleted and substituted

as under t-
“These orders will come into force wef the date of issued

of this letter namely wef 31st January 1995, In other
words, no recovery will be made on account of concessions
like free rations/free single accommodation etc. already
availed by Defence Civilians as part of Field Service
concessions from Olst April 93 to 30 Jan 95 Similarly no
payment on account of SDA/SCA/SCA(RL) will also be made
from Olst April 1993 to 30th January 1995",

6) That the respondents beg to state that in view of the
above, it is clarificd vide Govt of India, Min of Def letter

No B/37269/AG/PS-3(a)/1862/D(Pay/Services) dt 12th Sept 95

that both of the concessions are not admissible at the same time.

7} That the respondents beg to state that this unit is located

in the remote and hard area at the distance of 140 Kms away from

Tegpur at the height of 4749 ft from sea level where evenn

to and from is wvery must infregueant due to the

communication
of the area. Bas=d on this fact, the Govt of

rough terrain
Iindia, Min of Def has declared this area as Field Service Concession

area wherein the cacilities for field concessions are being enjoyed
Cont\.‘. - .ﬂ}‘ .
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by Defence Civilians Empleyees as per écvt of India, Min ef Def u(b
lztter Xa. 4/902584/0G/pS~3(3) /191 /s(pPay/Services) dated 25th Jan3

5964 a?’medified vide Govt of India, Min ef Def letter Ne. A/2576/
AG/pS~3(b)/146~5/2 /D(Pay/Services) dated 02nd March'l968,

In view of the clarificatien received en Gevt ef India, Min
of Def letter dated 3lst Jénuary'SS and 17th April*®5 vide Gevt
of India, Min of Def letter Ne. B/37269/aG/Ps-3(2)/1862/D(Pay/Se~
rvices) dated 12 Sep'95 the recevery of arrears eof SCA(RL) fer the
peried fram $lst April'ls393 te 3lst Jan®%5 is required te be made
28 SCA{RL) and ether allewances are net cencerrently admissible
alsngwith Field Service Concessions,

84 That the Respsndents beg te state that en perusal of eur eld
recerds, it is revealed that the Civilian empleyees eof this effice
were granted SCA wef lst Oct'1986 vide Gevt of India, Min ef Def
letter Ne. 20014/35/8¢/E~IV dated 23 Sep'198¢, The SCA(RL) vas
¢laimed in respect of this effice fer Defence Civilian Empleyees
thrsugh the regular pay bill fer the menth ef 12/86 But the same

- wa2 disallewed by AAO Shilleng st#ating that since field service
cencessiens are being enjeyed by the empleyees of this effice and
therefere ne SCA(RL) is admigsible, In this cennectien para-4 ef
letter dated 23 Sep'ld®8¢ is relevant. It states that where the
hiil cempensatery allewance er zny ather csmpensatery allewance is
mere beneficial the same may be allewed in lieu of special cempenw
satery allewance., 1In sther werds 2nly ene concessgion is admissible
at ene time, The payment against the intentien of Gevt erder cannet

ke autherise«d.

In view ¢f the present srders received on the subject, it is
very clear that the SCA{(RL) and availing of field service cencessien
at the same time are not a€émissible. Hence recevery of arrears eof
SCA(RL) fer the perised fram lst April®*l9%3 te 3lst Jan'1995 is
required te be made as per Gevt ef India, Min of Def letter dated

i2 SCPGLQSSQ

The irregular payment amsunting te Rs, 22,89 lakhs made in
accsunt of arrears of SCA{RL) fer the peried frem lst Apr*l1993 te
31lst J21'%5 1is required te be depesited with Gevt as the Defence

Civilian Enplovees of this sffice are enjeyed fiedd cencessien.

Since the empleyees of this werks sectien have been paid the
SCA(RL) fer the perisd frem 1 Apr'®3 te 31 Jan'95 which is irregular
in terms of the existing Gavt erders and the latest clarificatioen
received from Gevt sf India, Min ef Def letter dated 12 Sep®®S5 on
the sukject, ne SCA(RL) will ke admissible cencurrently with field

service concessien. Hence amsunt already paid termed as irregular

18 regquired te be recovered from the employees,

Contd; soe 0?/4;‘9’62
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8y . That with reference te paragraph 1 ef the applicatien the
respcnéen beg te state that en representation from all the
Defence Civilian Empl@yees ¢f this effice during the menth ef Jul'
1995, the péyment of arrears ef SCA(RL) for the peried from

Ist Apr‘1993 te 3lst Jan’95 vwere made after sbtaining the undere
taking frem the empleoyees that ”any over payment ef arrears of SCA
that may be found later date, is refundable te this office.,*

- On 'pqyment ef arrears of SCA(RL) fer the above peried, CDA |
Guwahati issued instructiens te this effice and Asstt. Acceunt
Officer vide his letter Ne. PAY/01/IX dated 31st Jul'l1995 that
payment @f arrears of SCA frem Ol April*1993 te 3lst Jan'%5 made
te the Defence Civilian Empleyees isrirregulér ané be recevered in
lump sum as the empleyees are enjoying fiedd service cencession.:
Both the concession i.e, grant of SCA(RL) and availing of fileld
service cences»iens cauld not be granted at the same time., The
matter 4is’ uréer examination is ceonsultation with Ministry ef Def
in connection of Ministry of Defemce letter Ne. B/37269/aG/165/
PS*B(&)/ﬁ(Pay/SBrvicés) dated 31st Jan'95 (Annexure~I) as medified
vide Min of Def letter Ne. B/37269/AG/PS-3(a)/730/pD(Pay/services)’
dated 17 Apr'l995 (Annexure~IT);

18) The both refer@nce te peragraph 2 and 3 of the applicatien
on the resp@ndents have ne csmments.

11y ~That with reference to-paragraph 4(1) eof the applicatien the
mreSpanéents beg te state that this being the remete area leocated at
a distance of 146 Kus away from Tezpur, at the height ef 4749 ft
absve sea level, the essential commedities are being sbtained frem
‘Tezpur by lecal marchants and thereby the cost commedities are very
‘highe. Based en this fact, the Gevt of India, Min ef Def has
declared this area as Pield Service cencessienal area wherein the
facilities fer field cencession are being enjoyed'by Defence Civile
ian Empleyees as per Govt of India, Min of Def letter Ne. 4/02584/
AG/Ps5=3(a) /B(Pay/Services) dated 25th Jan'1964 (Annexure-IIT) |
medified vide Gevt of India, Min ef Def letter Ne. A/25761/AG/PS*
3(&)/1A6-s/2/D(Pay/Services) dated 02nd March'196¢8 (Ab.muexmre--I\r)"I _

AE & A
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k However as per ths nreseht Govt, order‘fhié ;rea has been.
_%aeblarad as modiFied‘Fféﬁd"ccnéﬁééibwal area vide Min of bef ;
"letter NO, 37269/AG/PS-3(a)/90/D(Pay/Serv1ce) dated 13th Jan 1994
(Annexure V) and the payment of arrears of SCA (RL) was made
accordlngly on recelpt of Govt .0f India, Min of Dsf lettsr.
No, 8/37269/AG/PS-3(a)/165/D Pay/Serv1ce) dated 3J1st Jan '95 ;y"
. (AnnaXure 1) which was later amanded vide Gavk:of India, flin ;ﬁfﬁu
Def latéer No, 8/37269/AG/PS/3(a)/730/D(Pay/Service) dated |
17th April 95‘(Annaxuruéll) that Defence Wivilian employéeS'insf‘“
the neuly-dafinsdxfiéld areaé, special Compensétory (Ramotel
Loéality) ALIOUance and othér alléuance ars nat concurrantly

admissible alonguith'Fieldesrvice Concessions"

In vieu of the above, both the concessions could not be.'r
nranuad at yhe same time as clarified vide Govt of India, Min of .
Daf letter datad 17 pApril 95,quoted above, as such the payment;
| maﬁé on aCcount‘oF arrears of 5CA (RL) from 1st April 93 to ;_];
J1st Jan 95 ‘is irregular, The intention of the Govt, of Indla '
order is vary clear i,.e, only one concession gigher SPBClal
" Compansatory Allowa nce in terms of Govt of India, Min quDQf';}ﬁ 
lettér dateq 17th April 95 orfany othar compansatory aliowancéﬁi
" ‘concession available in termélof any other Govt. order ghichev;;¢_1
is mors beneficial ie admissibie. | | -

It is further clarified uhat the conceuﬁlon of specljl
Compansatory.allouance and fleld serw.ca concessions arz glven'
under dlrferent orderg, the same ars not admissible slmultenpously.:

12) That with refarance to paragraph 4(2) of thaappllcatlon

the respondent beg to SuatB that 80 far the payment of Spaclal *
P

' rmCompenaatory (RL) Allowance to GREF Personnol is ‘oncerned,'thxs

i'of‘f"J.ce has no comments to oprr since the Govt, orderse rngardlng
,non admlslblllty af both COHCQSSLODS concurrently are vaerty clsaro

13) That with reference to paragraph 4(3) of the apolicatlon

4
I

tha respondents have no comnents.

14) That with reference to the paragraph 4(4) of the appllcatTon ?

\
5 !

“the respondants beg to state as par Govt. of India, Min of Dof’

Cont‘dc a0 e OP/‘



for admisibility of the allouance remain the same, In connectloJ

"atates Lhat where the hill compensatcry allouance or any.othof

. goncession i3 admissibls at one time,

‘- araay, tha sgpecial compensatory ‘(Remote LOCalloy) allowance and

the region where they= are appointed and posted,

B/S?ng/ﬁa/va-o(g\/q852/D’Pay/5@rv1ce) dated T2th

R ’V a _ . - . . . . L . ) 7‘ . - r*?‘w"<
e -

N

(6) o | | !b%i'm
‘Lettar No, 4(7)/77/D(C1v" ) datad 74th July 80 under which opscial’
obm ensatory Allouance (RL) has besen granted Lnitially the B ?
allouancs in'question is not azdmissible to civiliano uho.are'in‘réo-‘
gipt oF‘Fiéld‘sorvicé'ooncessionse It has beasn clarifisd bylﬁhe'»

Ministry of Finance (Deptt, of Expdr) that ths basic COndltiOns :f“

- 3
T

para=4 of OM No, dated 23 Sspt 86 (Annexure-VII) is relevant.; It’fi

L

comaansztory allowance is more heneficial the gams may ba allouég_
in lisu of ;specisl Compensatory Allowance, In other words only Gne. &
The paymant against thé iétohb::
tion of Govt, ordars connot be authorised, E

"

15) That uith reFer=nce to the paragraph 4(5) of the aopllcatlo

?
the rospondanus beg to state that as per Govt, of India, Nln of j

‘Def letter No 8/37265/AG/P5-3(a}/155/0(Pay/5arvicas) datﬁd 31st

Jzn 95 (Annessuro~1) as modified vide letber No, »7269/AC/P‘-B )/

adi i

D\Pay/surv1coo) datad 17th april 95 (annexurs-II the Defencel
+ j

51V‘ll=n employeas ssrvinog in the neuly defined madified . Flald
J

other allces are not concurrently ‘admissible alanguith Fleld&serylce
} # Lo .

N

o

conceésion. The 1moloypes oF thls of fice are 1in recelpt of

Fiald Ssrvice Concession till date.

16) That with rufarence ko tha paragraph 4(6) of thae apoltrgtton -

tha raspondsnts bng to state that it has besn laid that che

-
‘
.
memora nda dated 14th Dac 83 (Annexure-UIII) d 1st 8 are
g
l

meant for ¢turaCtlﬂQ and retalnlng the service of competent

)
officers posted in-ths North Easbarn Roglon from othaer parts ofj
o

the Country and are not apolicable to the personnel balonqxng t
3 -
3inca thog

: , , . NP U
nplicants have bi2n apponted and postad 1n tha North Castern |

claim does nct survive and OA No, 61/95 was rej%ctoo.:

17) ' That with rzfersnce to thz paragreph 4(7) of the alelcatlon

E . > -~ l S,
' | L

ths ‘respondents bag to state that ths sresent order on the FUbDe?§.

Min of Def lettar No.

Ragion, ths
g4C0y

has'oeén issued vide Govt of India,

Seat'gﬁ :
TevleP/7

l



et

of India, Ministry of Dsfenca letter No, 0/37269/AC/P5-3(Q)/186?ﬂ :

atay ordar

\U 2N ,‘_ Fooh

{Annexure-"I11) under which

. ) "
nara 2 of Govt of India, Min of Def

vaaar No. ?763/AG/F 5-3(a )/16ﬁ/J( ay/onrulcn\ datad 31,t Jan 195

{anéxuraﬂi

has bzen dels weq“uub t tad as undar :-

“, -~ = . v » ’
" Thesa orders will come 1nto force waf tha date of

)

iﬁsqé of
this latter namaly waf 31st Jan 9%, 1In cthar uUruS, no racovéry
will b2 made on account. of sonca
_ommogztion ste,  alre
service toncassians From'ist

1

paymsnt on aﬁ”OunL of bDA/DLA/JLA(RL) will also be madse- From 01stiQDr11

L] ‘ . i .

93 to 3Jth Jan 95 ©

cession like fras ration/fre. .angﬂ ACCeE

2ady availed by DePence Civilian gas part‘éf ﬁ&gfé

Aapril 93 to 30th Jan 195, Slmllarly HOF;

+

Tha above clarification is gelf gxplanatory and there is no
furthar commants to offer, . ' R

18) That with pufarance to paragraph 4(8) of the application fhw' +

GBEr-

respondantis bag tc  stats th:t COA's lotter for recowsry of a”raar

. i

of 5C4 (AL) paid to thc Defence Civilians employsgs for the. per;od

A

-from ist April 93 to 31st Jan '95 is in arder as par Govt, of. Ind

o

Q:.;;_zm-: Eantr o

lettar guotsd in -aca=7 above, Sincs the DeFanoe Civilian pmploy sf”

_—)-——
Y]

of this organisation ar2 in receipt of Fisld Service Con09381on3, the

,an,-

reguest for grant of SC& (RL) in addition ta.Fiald sarvice cOnﬂ9331on
is not admissiblé-as per’ axisting crdars, | '
19) That with raference to faragraph S of the appllcqtlon the-:
fs&pondents'h:ve_ho commznt s,
20) ‘That with refarance to péragraph 8 of the application the -

raspondants have no comments.

.

21) That with referencs to paragraph 9 of the application -the e

respondents bag to state that the clarificatien racaiyqd Ffoﬁ Gdﬁt.ﬁ

0(Pay/s2rvice) dz ted 12th 3spt '95 {Annexure~VIII) has chuQOrlcall

gtated that

o
ot

oth ths concassion ars not admissible concurrantly a"d

=2d by thie Hon'ble Tclbunal may be vacated.

'l)

-

22)9 Thzat with refarance to Daragfaph 10,11 and 12 of the appllc?tl

the respondents have no commants,

Contdee...P/8

A A -3 _a';:u'a- ;)«..' (1-;?‘:,\< - -

X - oL
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23) - That with

thes resp@ndents draves leave of the Hon'hlc
Tribunal te file sdditienal written statement of occasion
arisesa

I, Majer M K Arera, Garrisen Engineer, 859 Engineer '7[;”;
Works Section. c/o 99 AP0 €o hereby declare that the statements H-
!

i1
made in this written statement are true te my knowledge derivef
frem the recerds of the cases I

I sign this verificatien on this the of Febtﬁar&(l)S" r
-at ' ;

*
)

s m_':;".‘*w-‘.- -
- sy

~ I R
DEPONONT T '
(I AP0%8) 1
; ]
MAJGR T
Gairison Enginesr .
859 ENGR WKS SEC ;
:,_" .’ _.
%i. R ' v‘.‘
S B
; 5 v
A
A '
1
A
[] 1
;;j
doh
R
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| 2037 05 5 of I, woof I lottar o, 3/37269/16/P5=3(a)/165/0 3

¢ - ciiyfirrvizas) dacad 31 Jan '95, T
BN . . . #
< . N ¢

FIELY SZRYITE CONCESSTONS TO DEFENCE CIVILINS »jfn

sir,

Te

COSERNMINS X0 TdI GEULY GEFINZO FIELD ARE 1.3

I an'dirzcted to rafer to Para 13 of Gowt lettsr Mo,

L4239/ 36/0S. 3(2)/D Pay/sorvices dt 13.,1.94 and to convay the '
~.action of thu prasidynt to tha following Pield sarvice

i -azsczion to Dufenea civilians in tha Nawely dafinud Fizld

& 0% & 10Jdificd Ficld Araacs as daPinsd in tho abova

2

KA

wddonad la3tiar -

1) Tafanco civilian oanloysas sarving in thz nauly definad
fioly arcos will continua. to bo axtandad ths coneca -sion
caum:raiad in Annixure 'C! to Govt lottzpr HNo, n/OZS%/tG/
95 3(a)/97-5/0(9ay7sarvicos) dt 25 Jan '64, Oofence
civiliang ¢m1loysos surving in Wulv Dafinad Field 1rsaa
uill continus to ba oxtendsd tho concassions enumarited

in fppsndix 'B' to Govt lattap Nog AP 25762/1G/>5 3(a)/
146=5/2/3("ay/sorvicas) dt 2nd farch 1968, °

ii) In addition to abova, tha Dafance civiiiana smplovass
agrving in tha naylyd ¢iPinod Figld Araags and odified
Pisld =r:20 will b> ontitlad to paymant af Spacial
Comm:naztory (R3mota Locality) Allowanca and othor
allowanzsy Lo adnissiblo to Dafance civilians as par tha

cxisting instructions igsuod by this Ministry Prom tims
to tizn,

Thoe: ordars will éoms into forcy wesefPe st april 1993,

This iscuas uwith tha consurronco of Finan~~ ~°

cioig wln vido thuiy DG ilo, S5(a)/85=aAC 714 ~
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Ammse g VIl

COPY ng> | | éﬁ

No. B/37269/AG/PS-3{a)/lBGZ/D(pay/Services)
. government of India : .
Ministry of Defence v
New Delhi, the 12th September 95,

The following amendment is made to this Ministry's

letter Noa.B/37269/AG/PS-3(a)/165/D(Pay/Services) dated
31.1.,95, regarding ¥ Field Service Concessions to Defence
civilians serving in the newly defind Field Areas :=

2¢

para 2 may be deleted and substituted as under z-

aphese orders will come into force w.e.f, the date

of issue of this letter namely w.eo.f. 31,1,95, In

other words, no recovery will be made, on account of
concessions like free rations/free single accommodation
etc. already availed of by Defence Civilians as part

of Field Service Concessions from 1.4,93 to 31.1:95,
Similarly, no payment on account of SDA/sCA/SCA(RL)
will also be made from 1.,4.93 to 30,1,95",

This corrigendum issued with the concurrence of the

6 Finance Division/AG of this Ministry vide their I.D.

To

sd/=x x X X %
( L T Thuanga )
Under Secretary to the Govt, of India

The Chief of the Army Staff
New Delhi



\\ pporeree A 9

S Annexure ‘H°
vg t

Copy of lovt of Indla, !9} letter Jo, L/371269/ 14/ P53 8) 730/
D(Pay/tervicos) dated 17 April'yld,

FIELD SEAVICE CONCESSIONS TO DETEMCE CIVILAANS |
TTnVId 11 e Wiy Derifc) T IELD AREAS/

1. The following smendments is mado to thls tinistry's lotter
Mo, B/37269/AG/ 1630 &) /D Pay/s ervices) dated 31 Jantv3,regarding
Fiold Service Concessions to Lefence Civillans Serxving in the
newly defined I'leld Areas $- -

v "he Dofence Civilian employees,serving in the newly

defined modiflied Field areas,will contlnue to be entitled

to the special (ompensatoryiitemote Localitl)Allowances and
otiior allowance s admissible to defence lvilans,as

akxhextxy hithertefore,undaxr - existing instructions

issued by this Ministrz from time to tiwme. However,in

respect of Uefenco Livilians enployess in the newly

defined Ileld Arcas,special Compansatory(iiemote Lecallity)
Allowance and other allovwances are not concurrently sdlesible
alongwith Fleld Lervice Joncessions.”

24 This ~oxrigondus issues with the ccncurxence of the
Finance Division/Ai of this lilnistry vide their L.D. "o.
338/PA dated 05 April'e5, : \

Sdfe X X X X X X X X X X %
, ( L T Tluanga)
Under {ecrotary to the .Jovt of India

( Tele 3 303273v)
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97-S/D(Pay/Services) dt the 25th January, 1964 as extended and Army
Instruction 7/5/48 as amended from time to time and to say that the
- President is pleased to sanction the following modification with

- -

S Rl el &

amem L e Na——
r// )1;(-‘il{ 1

Copy of Secret letter ko A/25761/AG/Ps3(b)/146~s/2/pD(pPay/services) !
" dated 2,3.68 from 2®® Govt of India Min Of Def, New Delhi,

N G
. . /
4~Sgb : Field Se-vice Concessions to Army Personnel And Defence ‘

© Civilians in Operational Areas . .

I am directed to fefer to this Min letter No A/02584 /ac/ps3(a)/

effect from the dates shown ;=

e —

|
i
?
' ' in para 1 above originally applied,
i
|
!
|
|
|
;
|
;

*

(a) The rates of special compensatiry allowances will be
revised as under with effect from the 1st Mar, 1968 :=

Rank Rate.
Hony Commissioned officers . ' 30,00
JCOs . 25,00
Hav : 18,00
Nk : 15,00
OR * 13,00
NCS (E) : | 10,00

(b) Field Service Concessions will cease to be admissibbe to
officers & personnel (including civilians paid £ from Defence
Services Estimates) serving in Municipal & Cantonment areas of i =

(1)  SRINAGAR, JAFNU, UDHAMPUR and Darjeeling with effect
: from the Ist March 1968,

(1i) siliguri & Bagdogra with. effect ffom Ist March 1968,

(c) Consequent upon the withdrawal of field service concessions,
the following concessions would become admissible at the stations
mentioned in (b) 'above with effect from the dates shown therein
to Army officers and personnel to whom the orders referred to

(1) cCconcessions listed in AppX 'A' to this letter to service
officers and personnel and those in Appendix 'B! to civilians
paid from Defence Services Estimatesg

(ii) Special ad-hoc allowance of Rs.
service officers forced to live singly due to non-availability

of married accommodation for 2 years, the position to be
reviewed before the exXpiry of that period. -

70/-pm to married

- (1ii)  The concessions listed in AppX 'A' and the special
ad-hoc allowance referred to at (ii) above will be

withdrawn when married accommodation is available to the
extent of 50%. '

per = > o . C msicme e

2e¢ Fileld Service Concessions for all the other areas would
be reviewed every two yearse.

3. This letter issues with concurrence of the Min of Fin
{Defence) vide their U.0, No 279=S/PA of 1968,




S

/ copy / \F; | ?g

E Appendix ‘B! to Ministry of
§g§§§2 Defence letter No A/25761/AG/7

Ps3(b)/146-5/2 /D(Pay/Services)
Dated the 2nd March 1968

Concessions Admissible to Civilians Pald From Defence

Services Estimates Including civilians Employed in lieu of
Combatants And NCs(E) (BOTH POSTED) AND LOCALLY RECRUITED).

(a) Free'remittance of family allotmentso
{(b) 2 postagé free forces letters per individual per week

(c) Remittance within INDIAN limits of money orders and

indian postel orders free of commission upto the maximum
valu€ of Rs, 30/~ per month per individual .

(d) Retention of family accommodation allotted by Govt

at the old duty station on payment of normal rent, If the
accommodation retained is required to be allotted to
another entitled personnel for exigencies of service, the
families may be shifted to alternative accommodation

whether appropriate or inferiors to the status of the
individual concerned, '

Note := 1, Dearmess allowanges will continue to be

admissible in full.

Note:-' 2. The concession in (d) above is applicable only in

respect of accomodation held by the Ministry of ‘
Defence, Separate orders will follow in respect of
accommodation belong to the Ministry of works
housing and supply.
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(COP’Y) A/Hl}( M

Y 4 no. 20014/4/86-E.1v 7 4{
G, ¢ Govt of India, f]/ v
A Ministry of Finance

r

Deﬁkt of Expenditure
New Delhi the 23rd Sept'86

OFFICER MEMORANDUM i

‘Subjet : Grant of Special Comp (Remote Locality) Allowance of
Central Govt employees posted in Arunalchal Oradesh,

The undersigned is directed to say that consequent upon
decisions taken by the Governement of the recommendations of the
Fourth Pay commission in regard to grant of Special Comp( Remote
locality) Allowance to Central Govt Employees posted in Arunalchal
pradesh vide Resolution No. 14(I)/1Cc/86-dated the 13 S p 86,
Banction of the president is hereby conveyed, in supe%ssion of of
all the existing orders on the Subject to the grant of special Comp.
- (Remote Locality) allowance to Central Gogt Employees posted
in Arunalchal Pradesh at the following revised rates :-

n—_-------——-—---—------—--n—--ﬂ-

~ srl Area Rates of Special X Comp Allowance per month (Rs)
No Basic Pay BasIc pay " :
below of Rs.950/- gggic Basic Basic pay

Rs. 950/~ above but Rs, 1500/-P2Y of Rs.
*below 1500/~-above of Rs, 3000/~

but 2030/~ and above
below Rs°§gove
2000/~ but
below
e e e ew e e - w e T - -....-_.._....__-._.........-----?_2999[:------------
1. Diffmxmm-icult 150/- 250/ 350/-  500/- 660/~
area of : _
Arunalchal
. Pradesh
2, Through out 125/- 200/~ 275/~ 400/~ 525/~
Arunalchal

Pradesh except

2. These areas take effect from 1,10.86 for the period from 1.1.86
to 20.,9,86, the above allowances will be drawn at the existing rastes
on the matopnal pay in the pre-revise scale,

3, Pay means pay in the revised mmscales of pay introduced under the
CCS (RP) Rules 1986,R In the case of those who retaihed the exist
scale of pay. It will include besides pay in the pre-revised scale of
pay appropriate dearness allowance, additfonal dearness allowance
diarness pay ad-hoc DA and interim relief thereon at the rate in force
on 31.12,.85. Where the application of revised rates in a loss to an
employee, who has been continuously drawing the allowance from a date
prior to 1,10.86. The amount drwan by him imediately prior to that date
will be protected by treating the difference between the allowance

s0 drawn and that admissible at the revision rates as {2etbpral

to him, The prdtection wil mmmdx continues till the empldyees rem-
ains posted in the said region and becomes eligible to higher amount
either on promotion or otherwise,

Contdo. .oZ/f"



o
R
(Y2

.t

o | - 2 - A\./}a

T Lt

v e e,

(cort} Q}O

| Note :.pPay means pay as pay as defined under FR. &k 9(21)(3)(11,

4°Q The Central Govt employees in respect of Special Compensatory
allowance & under there order will not be entitled to composite
Hill compensatory allowance in addition, However where the Hill Compe=

. nstory Allowance of any other compensatory allowance admissible is

more beneficial the same may be allowed in lieu of the Speical

Cpmpensatory allowvance,

b o
5. The Special Compensatoru allowance will be ¥x regulated during
leave joining ® time and Suspension in the same manner as City

Compensatory allowance under this Ministry's Q0ffice Memorandum No,

- 2.((87)-E~1T (B)/64 dated the 27 th November 1965 as amended from
. tg’.,meto timE.

6. These arears will apply to civilians employees of the Centwal
Govt belonging to Gmwoup B, C and D only. These orders will also
apply to the B,C and D civilians employees paid from the Defence

 Service Estimates. In regard to Armed Forces personnel and Railway

Employees the sparate orders will be issued by the Ministry of

‘Defence and Deptt of Railways respectively,

7o in their application to the'staff of India Audit and Account

‘Deptt, these ordess issue in consultation with Controller &

Auditor General of rhadia,

8; Hindi version of the order is attached,

-

84/ =X=X=XmX =X =X
( R Verma )

Joint Secy to the Govt of Tndia
¢ 1T ¢

Sd/-X=x=x=x
( PT peethamner )

For Garrison Engineer
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